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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

Applicant 

Umanath Suvarna 

Advocate for Applicant 

Sh clS Anandaramu 

ORDER SHEET 

Application No ............................ i4. ...... of 19914 

uor by Secy, ri/U Finanee, N.Oli & ors 

Advocate for Respondent 

Respondent 

Date 
	 Office Notes 

	
Orders of Tribunal 

08.04.94 This application is filed u/s 19 a 
the Act. The applicant prays •to 

Direct the respdts to step up the 
pay of the appint on Per with 5th & 6th 
respdts and grant all consequential 
benefits. 

INTERI1 PRAYER: Nil. 

As directed, this appin is regd 
& posted before the Bench for prl.hg 
& adrnn on 12.04.94. 

IPO removed. 
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Office Notes 
	 Orders of Tribunal 
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

Application No .... .......................... ...... .... of 1994 

ORDER SHEET (contd) 

Date 	 Office Notes 	
J 	

Orders of Tribunal 
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

Application No 	 of 199 (- 

ORDER SHEET (contd) 

Date 
	

Office Notes 
	

Orders of Tribunal 
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In the Central Administrative Tribunal, 
Bangalore Bench 

Bangalore 

7 L.L 
Application No .... .... .......  ........... ...... .. ............ of 199 

ORDER SHEET (contd) 

Date 	 Office Notes 	 Orders of Tribunal 

I-q)9 	
Loxj~ -Yc-~j 

rLl- tv Y4 

SLv 

-c4\ cdfV _1 

Rd 

1()-//T 

c,. 



Date 	 Office Notes 	 Orders of Tribunal 

LTLto:9LL 

fv 2O IC 

:L 	
C3 cc?J 

r ç 

~M, 

\ ) 

COLQA4 	A5ff2i 

0cfC) ThV'i 

cay, 

TJ1LS s a 

-e~j 	1GLL2 	-I IJ 	C 

- 	 kL 



2O.2-91 

In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

Application No .... ....... . of 199 

ORDER SHEET (contd) 

Date 
	

Office Notes 
	

Orders of Tribunal 
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Date 
	

Office Notes 
	 Orders of Tribunal 



Er•JTRL PD11INISTFfTIVE TRIBUNAL 
ooi: BENCH 

Dairy No. 

REPORT ON THE SCRUTINY OF APPLIATIOf 

Date of PresentatiN 

Pres:nted by 

licant(s) 

espondents) 

Nature of Grieiance 

No of anDlntsg 

OA No, 

No of Respdts .,,.. 

- 	 CLARIFICATION 	 - 

Subject 	 . 	Thpartment 	 (No 

1. 	Is. the. aplicstinn in the proper fo:m? 
(Three complete sets in paor bocka 

form in two.cornpilatinns) 	 . 	. . - 

2, Whether name, description and address 
of all the parties been furnished in 
cause title?  

3. (a) Has the application been duly 
sinned and verified? 

(b) Have the copies been duly signed? 

(b) Have sufficient no of copiesof 
the ainlication been filed? 

4, Whether all the necessary prrties ara  
impleaded?  

. Whether Enolish translation of docu-. 
ments in a lanquane other than English 	 . 
or Hindi been filed? 

Is the .applination in time? 	 - 	- 

7 	Hrs the Vaka1athiaina/Nemo of Pppe 	nco/ 

authorisationcn filed? 	. 	
. 



a 
8. Is the aiplicetion meintaiirable? 

9, Is the application accompanies 
IPo/DD for .so/— ? 
Has the impugned orders oriqinal. duly 
attested legible corjy been file 

Have legible copies of the annex re 
duly attested been filed? 

 

c 

Hr's the index of documents been lied 
and pagination done properly? 

Has the applicant exhausted all 
available remedies? 

Has the declaration as required 
been made? 

Have required number of eneiope 
(file size) hearing fUll address of 
the respondents been filed? 

2 

 

16, (a) Ulhether the reliefs sought)or 
arise out of single cause o action? 

 

c' IJ  

LI 

(b) t!Jhether any interm relief i. 	LI 
Prayed for? 	 I -— — — — — — — — — — -..-——— —--—--- 

17. In c-'se a '1A for condonation of 	lay 	
1 

is filed, is it pupported by an 	 1 
affidavit of the applicant? 

—————--—————————-- 
18 	'Jhether this case can be heard b 

Sinole Member Pench? 

19, Any other point? 

of the scrutiny withinit lot' 	iIy L 

SectjonOfficer 
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Gerb4 	 TvvJ7 
In The 	 at Bangalore 

PRES'ENTATLON FORM  

D No ................................ .. .... ..................... ......k..ofl94if 

Serial No 	 :........... 	 District 

AdVocate: 	

RAO. B.A. (Hons) 

ADVOCATE 	 r, 
Chandrasekhar Complex 	 ( 	

1 	- 	-..................... 

No. 27,1st Main Road, 	 61 	and ...L 
I Flocr, Gandhinagar, 	 ., 

BANGALORE-560009. 

I No. 	 Description of Paper Present 	 Court Fee affixed 
On the paper 

INDEX 

	

1 	ON THE MEMO OF APPEAL/PETITION/APPLICATION 	 co DP 

	

2 	
ON VAKALATH 	 .... 

	

3 	ONCERTIFIED COPIES 	
..- 

	

4 	ON PROCESS FEE 	 .... 

	

5 	ON COPY APPLICATION 

ON MEMO 
6 

7 

	

8 	.............. ................................ . 	

TOTAL....

..' 

9 

10 

11 	 - 

Number of Copies Furnished 

ApeI4ant 
- 	" 	 Pet+te-Re 

Advocate for 	Respoent £2 

Presented 

Other side Served 

Reóeived Papers with and 
Court-fee labels as above 

Advocate's Clerk 
Bangalore. 

Date............ 	 Receiving Clerk 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

'BANGALORE  

A.No. 1Lk/1994. 

Between 

SRI. UMAN.TH  SUVARNA 	 APPLICANT 

AND 

THE U.O.I. & OTHERS 	 RESPONDENTS. 

INDEX. 

.Sl.No. 	 Particulars 	 Pages... 

Application filed u/s 19 of the 	1 - 11 
A.T. Act, 1985. 

ANNEXURES: 

Al 	Copy of the order No.C.No.fl/3/].3/ 
88 E.l dt. 22.7.1988 	 - 

A2 	Copy of the order No.C.No.II/ 
11.6/87.Al ) dated15.5.1990 

Copy of the letter No. C • No 11/34/ 
20/89 A.l dated 18.5.1989 

Copy of the. select list dated 
21.3.1985. 

5. Copy of the. order No.C.Io.II/3/ 
23/93E1 dt. 4.8.1993. 

contd... 



2. 

	

6. 	Copy of the order No • C. No. 11/3/ 	 ( 
92/93 A.i. dt. 13.10.1993 

Copy of the order No. C.NoIi/3/ 
27/93 E.1 dt. 20.10.1993 

Copy of the representation dated 
1.2.1994. 

3. Vakalath 

/ 

Bangalore1  

	

4.4.1994 	 Advocate for Applicant. 

V 	

-; 



RESPONDENTS. 

13 '1 -1 lo 7771~VN 
I - 	I 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE. 

A.No. 	 /1994. 

Between 

UMANATH SUVARNA 
S/o Annappa Mendon, 
géd about 39 years, 

working as Sukhanj, office 
of the Addjtional collector 
of Customs, New Customs House, 
Pa$ambur, Mangalore-575010. 

and 

The Union of India  
rep, by its Secretary, 
Ministry of Finance, 
New Delhi, 

The Director of Preventive 
Operations, Customs and 
Central Excise, 4th Floor,. 
Lok Náyak Bhavan, New Delhi. 

The collector -of central 
Excise and Customs, 
Central Revenue Buildings, 
Queens Road,Bangajore-1. 

The Additional Collector 
of Customs, New Customs 

ç. 'House, Panámbur, 
Mangalore-575 .010. 

Sri.P.Y. Kharvi, 
s/o Yadav arvi,, aged 
about 40 years, 

. Sri.Gopu Mogera 8/0 
Rama Nayak, aged about 
41 years, 

Respondents 5 and 6 are workiig 
as Sukhani, office of the Addi-
tional Collector of Custónis,New 
Customs House,Panarnbur, Mangalore-lo, 

$ APPLICANT. 
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- 	2. 

APPLICATION FILED u/s 19 OF THE 

A.T.ACT 1985. 

DETAILS OF THE APPLICATION. 

I. 	PARTICULARS OF 'THE APPLICANT. 

i) to v) 	: As mentioned in the 

cause title. 

Qi) Address for ser-:Sril LSubbarao, 
vice of notices, 	B.A.(Hons) LL.B. 

Si. M.S.Anandaramu 
.M.A. LL.B. 

Sri.M.Narayana Bhat, 
B.A. LL.B. 

Advocates, No.27, 
Chandrashekar Complex, 
I floor, I Mains  
Gandhnagar, Bangalore.-9. 

2. 	PARTICULARS OF THE RESPONDENTS: 

i)to vi) 	: A.B- mentioned in the 

cause titl€. 

3 • 	PARTICULARS OF . THE ORDER AGAINST 

WHICH 'APPLICATION, IS MADE: & SUBJECT 

IN BRIEF: 

. .. 	:No order has been challenged in 

this application, but, Lor a direction to 

the respondents 	1 to-4 to step-up the 

pay and other emoluments of the applicant 

on par with the respondents 5 and 6res- 

edtjvejy. 

4. 	JUIDIIoN . OF THE TRIBUNAL: 

héáppijcant declares that the sub-

ject matter of the order against which he 

wants redressal is within the jurisdiction 

of this Hon'ble Tribunal. 



3. 

LIMITATIOI': 

- 

	

	The applicant further declares that 

the application is within the limitation 
* 	 pescrjd in section 21 of the Adminjs- 

tratiga Tribunals Act 1985. 

FACTS OF THE CASE: 

6.1. 	It is, submitted that the applicant 

intia1ly joined service as Seaman with effect 

from 7.2.1977. The respondeñté 5 and 6, have 

also entered service as Seamans subsequently 

to the applicant i.e. onl2.12.1977 and 

) 	
8.12.1977 respectively. Somewhere in the 

year 1982, the services of the applicant came 

tobe transferred from Manglore to Karwar. 

Again vide order No.C.No.II/3/13/88 E.1 dated 

22.7.1988 issued by the fourth respondent, 

the applicant was transferred from customs 

Division, Karwar to Mangalore and a copy 

of the same is produced as ANNEXURE: Al. 

Pursuant to the said orders of transfer,the 

applicant reported for duty at his new 

place of posting and even to this day, he 

continued to work there. 

6.2 	Even though, the applicant as well 

as the respondents 5 and 6, were appointed 

in the year 1977 itself, their services came 

to be confirmed 4ith effect from 1.4.1988 

by an order bearing reference No. C.No.XI/ 

1l/•6/87.A1 dated 15.5.1990 and a cOpy of 

__ 



4. 

the same is produced as NNEXURE: A2 

issued by the third respondent. As could 

be seen from the said enclosure, the 

applicant '8 name is figured at Si .No.3 

whereas the respondents 5 and 6, are 

shown at Sl.Nos. 5 and 4 respectively. 

The applicant as well as the respondents 

5 and 6, were confirmed in the grade of 

Seaman. At this. stage, it is relevant to 

mention here that the third respondent has 

prepared and published a seniority list of 

Group-c and 1), Marine staff as on 1.1.1989 

vide his letter No.C.No.fl/34/20/99 A.1 

) 	 dated 18.5.1989 and a true copy of the same 

is. produced as NEXURE: A3 As could be 

seen from the seniority list prepared by 

the third respondent, the applicant ranked 

at Sl.No.3 in the Seaman Grade-I and his 

9 
 date of entry into service is shown as 

7.12.1977. Whereas, the 5th respondent 

is piaceJ.at  Sl.No.5 and, his date of entry 

is shown as 12.12.1977. Liketse, the 6th 

respondent's name is figured at Sl.No.4 

and he entered service on 8.12.1981 as 

per the date shown in the seniority list. 

Therefore, it is manifestly very clear 

that the applicant is senior to respondents 

5 and 6. 

6.3 	At this stage, it is relevant 

I 



5. 
in 

to mention here that/the year 1985, the res- 

pondents have Selected nwnber of personnel 

to various posts for recruitment of CAC-Crew 

including the applicant as well as the 5th 

and 6th respondents. A true copy of the 

select list dated 21.3.1985 is produced as 

ANNEXURE A4. 	In the said list, the appli- 

cant is shonat Sl.No..6, whereas the 5th and 

6th respondents are shown at Sl.Nos. 5 and 8 

respectively even though the 5th.  and 6th 

respondents who studied upto SSLC and 7 

standard respeàtivejy are ineligible to be 

selected, they were also shown as seted 

along with the 'applicant who passed SSLC. 

However, for the best reasons known to the 

respondents 1 to 4 the said select list was 

given effect to. 

6.4 	Thereafter, vide order No. 

C.NO.fl/3/23/93.E1 dated 4.8.1993 issued by 

the fourth respondent, the applicant along 

with others including the 5th and 6th res-

pondents was directed to appear before the 
H 

DPC.C, to consider s case for further pro-. 

motion and a true copy of the said letter 

dated 4.8.1993 is produced as ANNEXLIRE: A5. 

Pursuant to the meeting held at. DPC., the 

applicant as well as the 5th and 6th respon-

dents have been promoted to the cadre of 

Sukhani. A true copy of the order No..C.No. 

11/3/92/93 A.1 dated 13.10.1993 issued by 

1LL>. 

t 



6. 
the third respondent is produced  as 

ANNEXURE: A6. As could be seen from 

theid list, the applicant is shown above 
If 	

the 5th and 6th. respondents and it is fur- 

ther made clear vide joining report bear-

ing reference No.C.No.II/3/27/93 Li 

dated 20.10.1993 and a true copy 'of the 

same is produced as ANNEXURE: A7. 

6.5 	iIn view of the facts medtioned 

above, it is man.festly very clear that 

even in the lower grade as well as in the 

promotional grade the applicant stood 

) 	 senior to the respondents 5 and 6, while 

fixing the pay on the.promotional grade, 

the respondents 1 to 4 had shown discri-

mirn tory attitude towards the applicant. 

Consequent on his promion, the applicant's 

pay was fixed at Rs.1200/- per month whereas 

the pay of the 5th and 6th respondents was 

fixed at Rs.1440/- against the well settled 

principle of no junior should draw higher 

pay than his senior. Being aggrieved by 

the impugned action of the respondents 1 to 

4, the applicant submitted a representation 

dated 1.2.1994 and brought to the notice 

of the respondents 1 to .4 that they have 

committed irregularity in fixing the pay 

and other emoluments of the applicant on 

his promotion and further requested tk.em 



7. 

to step up his pay on par with his juniors 

ie, 5th and 6th respondents respectively. 

A true copy of the representation dated 

1.2,1994 is produced as ANNEXURE: A8. 

Bt, sofar the 

applicant had not received any conmtunica-

tion, whatsoever from the respondents. Hence,. 

kbéing aggrieved by the same, the applicant 

had left with no other option1 approaàhed this 

Hon 'ble Tribunal by way of filing this appli-

cation. 

) 	 7, DETAILS OF THE REMEDIES E)AUSTED: 

The applicant declares that he has 

availed off all the remedies available to 

him under the relevant service rules etc. 

MATTERS NCT PREVIOUSLY FILED OR PENDING 

WITH ANY, OTHER COURTS: 

The applicant further declares that he 

had not previously filed any application,writ 

petition Cr suit regarding the matter in res-. 

* 	 pect of which this application has been made, 

before any court of law or any other authority 

or any other bench of the tribuna nor any 

such application, writ petition or suit is 

pending before any of them. 

RELIEFS SOUGHT FOR: 

WHEREFORE the applicant abovenamed most 
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8. 
respectfully prays that this Hon'ble 

Tribunal may be pleased to call for the 

entire records pertaining to the case 

of the applicant and grant, him the follow-

ing reliefs:- 

WMAMUS 

any other appropriátéwjt, 

order or direction, direoting 

the respondents to step-up the 

pay of the applicant on par with 

5th and 6th respondents respect-

ively raising his pay from Rs. 

) 	 1200/-1440with effect from 

19.10,1993 with all other con-

sequential benefits; and 

GRANT SUCH OTHER RELIEF or 

rel.efs asthjsHon'b1e Tribunal 

deems fit to grant under the 

circumstances of the case to 

meet the ends of justice. 

GROUNDS. 

i. . 	Having regard to the facts narrated 

above, it. is manifestly very clear that 

right from his initial appointment, the 

applicant is stood senior to respondents 

S 	 • 5 and .6 respectively. Once the applicant 

is senior in all respects fixing his pay 



- 	9. 

lower than that of his junior amounts tO 

violation of well settled principle that 

no junior shall be allowed to draw 'alary 

higher than his senior. However, this 

principle is having its own, exceptions.. A 

junior shall be allowed to draw higher 

salary than his senior in the, case like 

that the senior has suffered any. penalty, 

reducing his pay and witholding of any 

increments etc. On the other hand, if any 

special pay or additional increments 

have been granted, to the junior for having 

acquired an additional qualifications or 

for having passed any departmental' examina-

tions, if any. Except these, grounds, no 

junior shall be allowed to draw higher salary 

than the senior. 

ii. 	It is submitted tht on his promo- 

tion to .the cadre of'Sukhani, as a result of 

application of Fundamental Rules 22-C if any. 

anamoly crept In, while fixing pay it has 

to be stepped up.. The stepping up should 

be done with effect' from the date of pro-

motion or appointment of the junior. 

In any view of the matter, no 

juflior shall be allowed to draw higher salary 

than his senior in violation of the prnci-

ples of natural justice. 

7 

11 



11. 

) 

VERIFICATION. 

I, Umanath Suvarna s/o Annappa Mendon, 

aged about 39 years, working as Suithani, office 

of theAAddjtjonal Collector of Customs, new 

customs house, Payámbur, Mangalóre-575010, the 

applicant herein, do hereby declare and verify 

that what is stated 	 paras 

1 to 12 of this application are true to the best 

of my knowledge, belief and information. 

I further declare that I have not suppressed 

any material information before this Hon'blé 

Tribunal. 

Bangalore, 	 Applicant. 

4.4.1994 

Advocate for pplicant. 
To 

The Registrar, 
AT Bangalore-38. 
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,DT)ITIaA COLLECTO! OF 	

'i'O& 	AD/1 ( \) 

iOf.L' Gi NO 71i1$ KODIALi 	
MANGALORE - 55 003. \../ 

.io.iii/ /du
Dated 

.1 	
2-7-19. 

* 
bUQ 	

- TraA;slerS rd 
postings of Narifle 

fithifl Adit1°fl 	Collector's 
Control - Ordered. 

JuriiCt°  

.. 

e following transfers and postings of Marine Staff 

are orthrCd ,:ith immediete effect. 

Si. 	of .? C3ff 
	Prom 	

To 	 Remarks. 

No.- - .. - - a - - -. - 	
n 	- - - • - - - - - - - 

1. L.S.K8r1er3 	
Customs D1viEi° 	

tiarifle Jing of Vice a 

KarWar. 	
Add1.ColleCt0'S vacanCY. 

Office, M'lOre, 

kA MAN CR-I 
- 	S 	 .-d o- 	 -do- 	-do- 

- 

- 

.m3fl8th 	uvcrr' 

IjR 

.. 	R.T.rikt 	
Marine Wing of 	Customs 

DiviSiOZi 
Krr. 	

-do- 

Office, M'lore. 

4. 	'..Kodr1c3r 	
-do- 	

-do- 	 -Qo- 

, 	
-$ 	

•4 - •• 	 - - - ----- -

- 	 * - - - - - - - 

r 
2. 	

The tran2fere2 are not entitled to transfer T.A and 

• 	joining time as 
 

the transfers 	
re ordered at their request. 

3' 	
. •afl3th Suvorno, 	Seaman Gr-1 
	on re 

ShriU 
çortiflg for duty 

:tr' 	:i.co, 	M2ngalthre 
	il1 work wider 

Skirflte Li th 	Sp0dh ub C. 
\\ 

. 	(R,.NAR) 
ADDITI(NAL COI,LECTCR. 

J421_ 
 

To 	vidu3l 	(Throu 	
the Officers concerned) 

L 	3 	_t.CC110Ct0r,° 	DiviEiofl, Karwr (Six cOci) 

- The traflsfr3 of mrifle staff have been ordered taking 

- 	
drn thC 	?Xit.tfl 	vacaflCiS 	

againSt the 

' 	•11L 	f...............tOT)1 
	;neflt. 

- 

C-y 	t d to The 'Joliector of Cu-" torfl/ '- 	..--- - 

Co; o 	
/'\J. Crtrtl xciEc, 3-2lore. 

Coy t . .t.COflect0r (FreviiiVe)/5uPdt (ps) Mfl 1I 

CY t 	
/rsofl1i File/?. 



S ---•-- :-.t 

c.io.II/3/  AA /88 8.1 

Copy to Shri Umart Suvarft 

-u.,toms  uivie Ion, 	rwar. 

- z 	
OF  

- 	T3 AS 
- 	

• 

k\ 

Fd yuOAN1 

Dated:29.7-1958  

, Scamafl Grade I, pre'Unit 

At 4 - 
ATAYAN '/'7?Z2. 

:TfiUSTRATIV6 OFFICER 
CUSTOMS DIV1S1O, KAKAK  



u 

OFFICE OF THE CQLLCTOR OF (NTIPJ.L EXCISE; CENTRI4.L REV 
3UILDING; P.3.No,51.00; QUEN' RQD; 	GALORE 560 001. 

C.N.II/11/6/87 Al 	 Dated: 15.5.1990.. 

Sub: Estt - Confirtnatiori of Cwitoi,tls Marine 
Officers - Ordered. 

I 

The fo, Uowi.ng Custotnj M-rii.ie personnols of Karrutka 
Cusoin Collectorte are appoined su5tantive1y in their V43PQCtivia  

re c.ith effect from 1.V.88. 

8/Shri. 
H.Satish Kuuiar, Lauich' Mechanic (inland Dr.ver) 
Ramakrjshna 3angera, Seaman 

3, Uriath  
GopuMoera, Seaman 

5, 2.Y.Kharvi, Seaman 
6. G. ~. Gao nkar )'Seaman 
7, P.A. Diu,Searnan 

F. D. S 	, S 
i3.M.Naik, earnan 
R.T.Hacikantra, Seaman 
Narayan S. Gowda, Lascar (Bhandari) 
Paanabha 8alian, Greaser 

13, M,P.Harippa (SC), Greaser 
.V+. K,Suresh Kharvi, Greaser 
). K.Raghunath,. Greaser, 

2. 	Such persons who were re_Qnployed after military service 
will exercise their option referred to under Rule 10 and 19 of 
Central Civil Services (Pension) Rules, 1972 withi 3 onth of 
the data of issue of this order. 	 ,--• 	 I oj 

(D..Kf H) 
flDITIU'IAL COLLT0R (P & V). 

To 
T 	individuals (rouh the officer concextd). 

Copy to the Collector of Customs, £ianalore. 
Copy to the Additional Collector of Customs, Mangalore. 

Spare copies of the order are enelostd for tlu persoul fil' 

f tbe individUal concerned. 
-Copy' to the Chief.c kpt5: Q.fficeraY & ccouritS Officer, CentrL 
ictse, 	nlore. 
Copy to the Director, Directorate of PreveitiVe 0peration, 

;nU G jnr:l JiX i.io, 	l; h Floor ,  , I10c ILiv ik 	3hwan. Khari 
Marker, 1Jw Delhi/the Joint iJircLui, 1141r. I It &)id,ri, 	t 

i'loor, rthur Bu.nder 	Colam, iiO'Li 	- -i-OO 00 for jflfOiiitjOfl. 

Copy to 2/3/D3/t+/Coflfidnttal/A5 SecLioris in }i,r]. Office, i' lore. 

fIlS IS Tr TiE CPy OF Tr 
T3 	

S 

A • 	

•AFP!CAT1ON. 
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OFi?ICL OF TiLE COLLiT0R OF CETLSL ELCI] & CbISTOW-.)-. - CEICIii.1, 
3uLLaI:u; QU1Ei' 	Oi.D: 	GI..LOi'-56O 001 

C.jo.fl,/314/2o/89 	 ted: (_5_1  989 

To 
The ..11.Co11oct3r ol• Custo::s,1janalore 
The 	t.Colleetor cd Custo:s ,Kr'.iar Di. 

•. 	ub: istt.- enity list of Group 'C' & 'D' 
. 	 . 	iw1:jo Staff as cr1 1-1-89 -Issue of - 

. 

	

	The!Jcnirity list .f Gruup ICI and 'D' Marine staff 
rkj.r in the irntuka Custor.ij Collectorate as on 1-1-89 is 

eucbd, alunf-rith spare copies fr circulation anongst the 
C3fl(;I'J1d :3t.tff. •It ra.y be icipressod upon then that t::y ShoUld 
vify the c'jrrocLness of the particulars furnished therein an 
discrenanciei or ciisstoris if any, be reported through proper 
dannl within one ;onth froLl the date of receipt of the Seniority 
list. 	 I.  

2. 	Thu d isci' 'pun iuipAntud out 11 tiny, by t he 	rcrned 
offiez' r.ay pluuo bc., scrntinisud with reference to their Srvtce 
rucordi bel'oru £orwrdinC thi Sii:!u tic) this office, 	 . 

3. 	j. certificate to the 'effect that th ieniority list has 
hccn circu lat ci ;jiofli ;t ilJ.. concornt'U 5 tifT ny p'Lense be sent to 
this office '.ztthin one onth fro:.t the date of receipt 'of the 

	

) 	. seniority list, 

- - 
(ifl?1J1 R DHi 	IS H.LN) 

DPtJIY COLL.JT 	(P& E ) 

Copy to; The Director, Dircctoratc of Preventive Operations, 
CuitooS & C.x., th Floor, Lok Nayak aiavan,New Delhi-3 

Copy totThe J.oint Director Iiarine CUSDS Marine Hqrs. 
Hotel waldorf, 2nd Floor, 'j'thur Bunder Road, Bctiay-G5. 

Copy t: The C Q .O / P.OaCEX. ,Bangalore 

Copy to: . 2-3/Confidential/D.1/I/.3/D_ //I 	sect ion2 
qrs.0ffice,Jangaore 	 • 

j 
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QITYLISF GR Q-UZ I  C  L-L It LiA-KITE  ST 	ON 1-1-loSo V 

.- a - N A N L. 	De. of 	Date of 	of 	te of Reark Wo 	S/r1 	 iith 	1 ,  Pt. .n Appt.jn Conf. 
.Gr. 
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- 

A. 

 -- 

27-12.-74 27_1 2_71+ 12-i1-7  

.'.* 	/ 	.... 

	

j 	.Vishwar1ath 	16-2-J+6 32-75 
,K.Y.Phliip 	20-8-'+i (30-1-76 30-1-76 	12-11-87'. - • 	•: 	 . ''. 	 . 	. 

or 
- 

1. P.V.8,'jr 	17_ls 	22-1-75 22-1-75 1211_87' 

. 	m 	 •• •• 	
0 

' •- 

) . 1.L.',.arkera :.10-9_82 10-9.82 - - 	
•' 	 •. 	'—'-------- - • —-- -• . 

J: / 	 ' 	 ' 	 • 	 ' 
IIJLAND 	(2jd çi 	 . 	. 	. ... 	

' 5 	
1113o71 	2-2-71 	1-72 

0 

2.. 	03 Soareti 	10-9)f-0 . 9-11-77 	9-i1_7/ 	- 
. .Sati Kur]ar 	197+ ;  J-83 2383 	- i:-  

1 	,: 	•'• 	•' 	 :' 	 . 	 • . 	 • 0' 	•• 	 ., 	

. 0 ( 	

'0, 

	

QJUP 1 D 'CDR1 	 ' . 

nG.rad 

- elix D'Souza 	3-3-33 	11-11-77 •11_1)_77 	- AM  
Rarjshn3 Bangera 5-7 '12-78 	12-78 	- 

uv na 	7-12-y7 712_77 	- 
Gju ii uvu 	3-12-7/ 	- 

	

12-12-77 12-12-77 	- 

Contd.. . .2 
4•3 •,. 

4. 	•. 

0 	 j 

4' 	
• 	 - 	

0 , 	 •., 
0 . 

	

0 	• 	 . 	 .•• 	• 
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• .• 	. 
1-. 	- I 	1 -1 

17-11-65 - 
. ... 	.•. :- 	i 1-7i 17-1i_ 

6. aya -(_1 1I_' 11_11_77 

11i_77 
. 1-ji L-177 15-l1_77 1_79 

 R.T.rikutitr 10J9 5-11_77 9-1177 - 
 

2- 1;:-77 2-1 2-?? - 
/1. 3-12-3 i'_77 G-12_77 - 

 S. S. laz1cji 1i-; 1 	77 2- 12-77 - 
 TiL.pa 	;. iLj ua 	_! - 1 2-77 5-12-77 - 

1. D,I.jrjj1.3 1L_: -12-77 5-12-77 - 
15. 1/P 
	1'11ra I 	-_ 2-12-77 

11Ii73 1178 

2-12-77 
 

17. G,G,Ha1janjt. 6+G_72 26-6.-7E - 
3:)Lj 	c.;;dJJlj1l' 	:.3 3 

19. U. 	.i1eka -yn  

GPIWi 	I 

1. 	Pa:m.a SLian I 2 3_5 I i77 11 1-77 - 
: 	2. .P.iriappa 	(3U) 1055 I?s78 12_4-78 • 

Sur;j 	Kba'vj 	. 1c-c.6 108-? I0--82 - 
 .utiiL.i 23-12_60 3- 2-32 3-12-82 - 

1. laroyarz 44.Gowda 	1-6_7 
, 

-. •_ - 

r 

25-82 21+..5_32 - 

I 

'112ctr (P&) 

J (I 



V 
In a400x4szmo with CA020 99 Ueour  

'obrur 	1905 Aud Ofti.a• Ord•r 40.Y/83 d..4 1ftb P.busy,'85 

proZeiol qu.1iiifli 20ar4d 4 eppsIz'd 

or Various pot, 1A a&,"* p3motiQ4, 6apecto  

aim21 .,t rmrabp 1983. V. foUovi 	pe rø for  
• 

ths V"ta alLowal acalnot their nm. 

NAme . 
Ago o*t 

.4 

I 	L.3. lirkerth 
- ----- -U- 

aa ftnd.,3R) 34 21 n4&. 1pai 

2. 1.8 • Xod"k&r 32 TiAdal Imployed on  . 	8u 

ó A • R • FJI&A / L4A Dire ot ft. oxui.t 

4. N o Zrit2a&/ 52 	-. _____ poye4 an sarsaw (a) 
rve/. 1•  

h 	4aEth 	GVI3.PJ 30 5ukhiui. do- SsaX (a) 

7. D • T • Eirik&z.&th& -do-  

SO&MM .'o- SO&m= I (IL) 

3 • c. Ez4ithA r 41 
. 100 a. mangem 2$ 8ean.0 -do- (a) 

R.T. Kcrik..utr& 8n -do- aes ix (a) 

To lotiAm 37  

iy. B.S. Kanab&A 8m II CR) 

14. 	*.A. 5.  So& 	(a) 

6. R. Per. xx. (a) 

7.6 Se XI- (a) 
x-- ait 

26 - 

J&ya 81otty 27 Seamn  

21 • Bal&krix bn& 0. Abi 	26 Seman -do- 

22. Cm D.ma 26 8emu -do- 

23..C1it! 	B.irb.ra 28 8ei'-man ..dos. 

1 

'I 	 A k\ 4 - U~4)" _vm 

OtJBTOX KOU 
OLD XA.IGALOB3 P02X 
AGALO*Z 

av.t *xs. U.S. 

Oont&. • ..2 

'S 

4 



- - 
23 8oe. Diz'oot 	Ri'ait 

. rooAivC 28 Sammm -do- 
-26. 3. La.Di.L 34 SO&Man -dc- 

( 	27. Vi*ob 	FutrmA 2f 8s'A -do- 
2e4cm Wtora 34 SQSMM -dc. 

29 • E • Azhalm 28 ..d o-- 

30. z''t -do-- 
31. &Wramba 27 SO&MULA -do. 
32. 34 80.a.n -do- 
33. Gopo. 34 -40- 

4, I.. Sxe. 43 cue rgm  DiZ? OY.d &a Drwr U k 

51 Engine Driwr Bnp2Ayod an Driror XI 	L 

34, Jo Voh 52 Le1u.r 	M00b0 rJrtv.r II (R) 

V.14. 	odrk&r 34 Luunoh Mooi. iinplayed 0. 3* 71 (g) 

5. P.m, Albor'I 50 koch. Di"Otaw ftaz4$ 

39. V 	Oth 28 Ltn 	Maoh. 3ir.t 	Rooruit 

- 4 9, . 3i.1tc 33 Gre.aez' Bp1.o,y 	aa Oroa.au (R) 

• tJ. Wrtpp. 53 Oxe.r -do- 
42. ,.8. !arve -do- 

Y. X. Ro0th -do-' 

44. 3.D. fld*'e 31 Cr.c..r 'p1o.d *.s (a) 

4. R. Zider 34 Grazz' Director 	•eruit 

6. /akoc XUmmV 31 -do- 
147 Ø,1%IAth 26 .40- 

48. ?.A. 	,a4.n 22 

49.. Jrdine 25 -40- 

50. cr 24 -do- 

51. 9. Lrk.ro 23 
25 ImLakar -do.. 

• -do- 
: 30 Likair - 	-do- 

55 • Vt j 27 L.kr -do- 

56. Dinaci K-nahon 24 Lukk&r -do- 

57. Yinwtk 28 ..do.. 

58 • II&zhuraza 28 -do- 

59 • C 	rhoSA 29 u- 

60 • Krishj&& lroti&n 29 Lamicar -do- 

Co.Qt4......5 



• • 

i. L&Bkar Diro1 Tt,o,iLI 
62. G. Poomz't 34 lonakar Dir.ot..arujt (3hi.W4 Lri) 

6. ROhL8a. 29 do 
• D' 8o*z.,ö L.kmr s.d o 

45. Jhg& 26 
66. 7 32 

Jo3X?) 	 ()I.. 1JUAI4) 	 (P&DAxNA) 
couicT (i) 

4 - 

(}. ?ALIBUDDIN) 
Jox 

1FIS IS THr Tr..U: CC'PY OF TH 

ANiXy 	
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ADVOCATE FOR APPLCAt7 
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(Ji41 ICL uF TIL AL'LLViO:,AI. CLLLLCTL1 01' cu 	Ui1)M 
PAflABUt:I4A1AI.011E-57F 010. 

C. 110. I.t/3/23/9. ..1 	 tød:4-8-1993. 

Sub: Estt.-Conducting of Promotion 
DPC in various cadres in respect 
of Marine Staff - Reg. 

Ref: Deputy Coli.cctor(P&V) Central Excise, 
r3anoaloro's lNttnxxin3txIig.tig Tolx 
Instructions C.14o.II/3/33/93 Con. Sec. 
dated 3.8.93. 

On 10-08...1993 at 10 A.M. (TUESDAY) Promotion Deputy 
Collector has been proposed to be convened by Deputy Collector 
(;.V), ftirujidoru in respocts of vdriouzs Cidi't 	of 
Hence the following Marine staff are hereby directed to appear 
before Departmental Promotion Committee in the Office of the 
Additional Collector of Customs, Panambur, Mangalore at 
10 A.M. sharp on 1008-1993 (Tuedday). 

SLrkD A  Name 	 Designation 

P.V.S.Nair, 	 Sr.Deck hand 
Padmanabha Salian, 	Greaser 
M. P. Hariappa, 
K.Haghunatha, 	•... 
$amakrishna Bangera, 	Seaman 
/Unamath Suvarna, 	 . 
Gopu ogera, 
P.Y.Kharv, 

9• 	L.J.Shashitha.L, 	 ft 

in. 	P.Wadhava Amin, 
V.S.Kodarkar, 
A.K.Muralldharan, 
S.S.Kanchan, 

hi. 	Thirnmappa 	A Kotian, 
V.fl.Harjkantra, 
A.[3abu Naik, 	 S  

The controlling supervisory Officer under whom the 
above Marine crew are working should ensure that they are relievec•; 
to attend the Intrerview. 

(A.SELVA RAJAN) 
ADMINIsr:4jrvE CFFICE 

To 

Thc Individuals through Superintendes CIP, Mangalore. 

Copy to: Assistant Collector(Prev. ), Mangalore, 
Copy to: £unerintendes(CMP), Mangalore 
Copy to: Skipper Marine wing, Mangalore. 

	

1H! 	
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CFFICE s F THE 0 LLECTC CF CENTcJL EXCISE: CENTR.'IL REVENUE BUILEING: 
PC ST B( X NC . 540W QUEEN'S RCht: BIbNG1LC1(E-1. 

c.Nc.11/3/92/93 A.1 

FST.T3LISHNCtt1' (kEEk N( 112 4/93 r-ATEC  13.10.1993. 

Sub: Estt.- Promotion to the grade of Sukharii 
on AdhCaC Basis - Crdered. 

rhe following Sewnen are promoted purely on adhoc basis to 
fficiate as Suhhani in thu scale of pay of ba.1200-30-1440-E3-30- 

1800 plis usual allowances thereon with effect from the date they 
assumc charge as Sukhani and until further orders. 

s/Shrllsrnt. 
1. Ramakrishfla Bangera, Custcns. Engalorc. 

S 	 .Umanath SuVarfla, CustOms, Mangalore. 

GOPU Mogera, Customs, Mangalore. 
Panduraflge Y. Kharvi, CiItoms, Mangalore. 
S.D. Sadaye, CuStOmS,Karwar. - 
B. Madhava Amin, Customs, Mangalore. 
A. Babu Naya}c, CustOms, Mangalore. 

The promotees should note that this promotion is purely 
provisional and on adhoc basis and the period of adhoc promotion 
will not count towards seniority. It is also made clear that the 
adhoc promotion will not confer any right on the individual for 
regular ptc4IOtOn. They should alc note that they are li1le 
to be reverted to their original grade at anytme. 

They should join in the promoted post immediately. 

(M .V .8 .RAO) 
DEPUTY COLLECTOR (P&V) 

To 
The IndividualS (through the Officer concerned) 

Co to T : he CQl1ecto of usffl s, Bargal.Ore. 
The

,  Ad.k Collector of Customs. Xar.gaLore. 
cy to: The 	Collector of Customs. Kar'war. 

çy t 	Ca.Q/P.1.O/A.C(H) Bangalure. 

spare copies of the orders are enclosed for personal file 
of the inoivi.dual concerned. The date of relief/joining of the 

C 	above promotees may be intimated to A.1/1.2 Sections in Hqrs.Office. 

I3aflçjalOre. 
Dy to: The DireCtOrtte of PrvefltiV Operations, New Delhi. 

RP to: 5r..A to Collector of C.EX./CU5tfl. Bangaloru. 

Copy to: ;% .2/A.3/Confl./A.4/!./D.1/D.2/ 3/D.4.- 
SectionS in Hqrs.OffiCe. Bengalore. 

. 	. 

-. 
.... 

' 	'L 	Copy nc '• :r 

Or  4Tiof 
>T*'\ 

ADV0C/TE 	A-TLICANT 
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:0F?ICE 01 THE ADDITIONAL COLLECT(R OF CU3''O4: NW CuTa4 
HOUSE, PANAMi3UR, MAN0ALORE 10. 

C.No, 11/3/27/93 E.1 	 Dated: 20.10.1993. 

JOINIIG REPORT 

Sub: Estt.-Promotion to th e grade of 
Sukhani on adhoc bass..regar(11flg. 

Ref s Establish41eflt Order No. 124/93 
dated 13.fL0.1993. 

0I• 

The following Seamen have reported for duty as 

Sukhani purely on adhoc basis on the dates mentioned against 

their names consequent on their promotion vide Qrder cited 

above. 	 / 
s/shri. 	/ 	Date of joining 

1. Unanath Suvarna" 	 19.10.1993 P.N. 

Gopu Mogera 	 20.10.1993 F.N. 
Panduranga Y Kharvi 	19.10.1993 F.N. 
B.Madhava Amin 	 20.10.1993 F.N. 
A.Babu Nai)c 	 19.10.1993 F.N. 

(A. 
ADMINISTRAT OFFICER 

To 

Individuals 
Copy to: Collector of Central Excise/Customs, Bangalore. 
Copy to: CAO/PAO Central Excise, !3ngalore. 

Copy to: Personal files/Pay bill section/E.2 section. 

** * 

tHIS N TIlE T'UE C.P'{ OF TH 
OcC'.:H 

AN 	7 	
. •. . 	ATIOM 

OF s;l 	........ 	.'\... 	......... 

4 IS 
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TO 

The ADDITIONAL COLLeCTOR OF CUSTOMS, 
Ni.w CUSTOM HOUSE., 

±ALAM9R. MA PG AL. OP 

Sir, 

SUE, Cett, Promotion to the Gadø of, 
 

Sukhani an dhoc Basis 	Rag 	 ; 
0.0... 

I may inform you 
that I have ropartod for duty a 

Scaman on 7.12.1977 at Mggao0 
and Subooquantly prootod ao Sukhenj an per Daputy Collocto (P & V)'1 (eteblj.&ont Ozclar Na024/ 9 3 datod 13.10,93 in the Psy Scala of !.1200.3O.. t44O...j 30.-18. 

I my also bring your kind notico that S/Shri.Gopu  Mogora 
and Panduranga.yghvj who have roportod for duty as 

Soamai on 8 .12.1977 and 12,12,1977 ro5pectjvo 	and Subaoquontj. pZofOtod 4s Sukhanj as per the abovo said Otd*t era now 
a be,ic pay of Ri.1440/., 

S/5hj, LpU Mogoreand Panducanga Khazjj. aro .Junii5 to Inc as pox seniority 
liat they are dzaw.irç more SLery thin mc. 

I kindly raqu(jgt you to inform the 
reasonj for tho 

ditfc,05 in the pay 8calo in the Cadro of 

Thanking you, 

yOu-ra feithfU.L1y, 

Places Nangeloro, 

Data * 01.02,1994, 	 (UNANAIH SUVARM) 

Sukhan, Ct 
/ 

MANGALORE.  

fHJ 	I" 	CPY OF THE 

ADVOCA FO. 'PL.AN 
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In The at Bangalore 
(7No ................... ........................... ....... ... .... of 	19LF 

 

LA YlM1J2\ 

( 

Appeallant/s, Petitioner/s 
Plaintiff/s. Complainant/s 
Decree-Holder/s. Applicant/sf 	S 

Caveator. I Party 

8e1.eii.danjJs, Respondant/ 
Accu E3ue-rnen4....Dabtor/ 

/\J 	 . . 	. 	. ...................... 

Nos ............................ 	).  ............................ ..... in the above matter hereby appoint and retain 

SRI K. SUBBA RAO, B.A.,(Hons)LLB., 
Advocate 

Chandrasekhar Complex, No. 27, 1st Mein Road, I Floor, Gandhinagar, 
ANGALORE-5C0 009. 

............................. 	(2/........... .... )..S.: 

to appear, act and plead for me/us in the above maiter and to conduct prosecute and 
defend the same and all interlocutary or miscellaneous proceedings connected with 
the same or with any decree or orders passed therein, appeals and or ether 
proceedings arising therefrom and also in proceedings for review of judgement and 
for leave to appeal to Supreem Court and to obtain return of any documents filed 
therein; or to receive any money which may be payable to me/us in the said matter. 

2. 	I/We hereby authorise him/them,on my/our behalf to eter into a 
compromise in the above matter, to execute 'and decree/order therein, to appeal from 
any decree/order therein and to appear, to act and to plead in such appeal or in any 
appeal preferred by any other party from any decree/order therein. 

3. 	I/We further agrae that if I/We fail to pay the  fees agreed upon or to give 
due instructions at all stages. He/they is/are at liberty to retire from the case and 
recover all amounts due to him/them and retain all my/our papers and monies till such 
dues are paid. 	 / 

Executed by me/us 	this.... 	..........day 	.... 19.±4—...at 

Signature/s 

( 	Executants are personally known to me and ........ . YT.... .... signe,befor9 me 

satisfied as to.identity of executant's signature. 	 y 
(where the executant is illiterate, blind or unacquainted witW language 1Ai vakalat). 
Certified tjt the contents were explained to the executants in my presence 
.....................................language known to him/them who appeared perfectly to 
understand the same and has signed in my presence. 

Acceptad 	 -" 	 Address of Service 

K. SUBBA RAO, B..A.(Hon)LLB.. 
...............tf 	 ADVOCATE 

Chandrasekhar Complex, 
- I 	 ' 	No. 27, 1st Main Road, 

Advocate/s 	... 	 I Floor, Gandhinagar, 

Date ............ BANGALORE-560 009. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT BAN 

AP PLICATIaN0,74 

BE TWE EN: 

Shri. Umanath Suvarna. 

And: 

The Collector of Customs, 
and others. 

Appi i 

Respori 

REPLY STATEMENT UNDER RULE 12 OF THE 
ADMINISTRATIVE TRIBUNAL (PROCEWRAL) RULES, 1986 

The Respondents submit as follows : 

1) 	Reply to para 6.2 & 6.3 of the Application: 

The Respondents submit that the applicant and 

others were confirmed w.e.f. 1.4.88 vide letter C.No.II/ 

11/6/87 A.1 dated' 15.5.90. It is a fact that applicant 

was shown at Sl.No. 3 and the respondents at No. 5 & 6 

were shown at S1.No. 5 	4 resoectively. It is.  a fact 

that the applicant is senior to the respondents 5 & 6 

in the grade of Seaman Grade I. 	Select list dated 

21.3.85 referred by the applicant is not the final 

selection. It may be mentioned here that final sele-

ction list was communicated by JM vide letter No.55/D/1 

dated 15.10.85, which was further recompiled division 

wise, updated/amended to incorporate corrections and 

a fresh list was communicated vide letter No.55/D/l 

dated 26.11.85. in both the above mentioned lists, 

the applicant is shov'at Sl.No.4 whereas the respon-

dents No.5 & 6 at Sl.No. 1 & 2 respectively. As per the 

schedule of Draft Recruitment Rules enclosed to the 

JDM&s letter dated 15.10.85, Seaman with five years 

service in that post subject to passing Sukhani Custom 

Marine Board are eligible for proriotion to the grade 



I 

N 

2 

of Sukhani. Hence educational qualification referred to 

by the applicant is of no relevance. 

2) 	Reply to para 6.4 & 6.5 of the Application: 

The Respondents submit that DPO vide letter F. 

No.M0/CON/84 Pt. dated 8.10.92 communicated the draft 

recruitment rules in respect of ivarine cadres. Accord_ 

- S 	 ing to the said rules, DPC was held and promotions were 

effected on adhoc basis in various cadres. The appli-

cant and the respondents 5 & 6 were promoted as Sukhani 

on adhoc basis vide E.0. No.124/93 dated 13.10.93. It 

is a fact that the applicant is senior in the lower 

grade i.e. Seaman Gr. I over the respondents 5 and 6. 

They are holding the posts in the higher grade i.e. 

Sukhani on adhoc basis only. Consequent to such adhoc 

promotion the bay of the aoplicant and respondents 5 

and 6 was fixed at Rs.1,200/_. It may be mentioned here 

that the respondents 5 & 6 viz., S/Shri. P.Y.Kharvi and 

Gopu Mogera were askedto perform the duties of Serang 

vide letter C.No. 11/3/13/85 E.1 dated 8.11.85 5 as per 

the JDW1 Selection List communicated vide letter No.55/ 

D/l dated 15.10.85 wherein the respondents No. 5 & 6 

were placed above the applicant as already mentioned 

at pare 6.3. above'. But they were not allowed the pay 

and allowances attached to the post of Serang pending 

issue of regular promotion orders. JDM in their letter 

No. 55/D/1 dated 26.11.85 had directed that the appoint.. 

ments should be made only after receiving Ministrj's 

sanction for revised scal2 of josts and exerntion from 

ban on recruitment. Hence copointhent orders were not 

ssjed. ;hile the matter was in correspondence with the 

DPO/Ministry the res:ondents 5 & 6 approached CAT 
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Bangalore vide application No. 523/92 requesting for pay 

and a1lovances attached to the post w.e.f. 8.11.85 and 

f or regular promotion to the post. The Hon1  bl CAT 

vide their Order dated 10.8.93 in the above applica-

tion, directed the de3artment to draw the pay and allow-

ances attached to the post of Serang in respect of 

S/Shri. P.Y. Kharvi & Gopd Mogera w.e.f. 8.11.85 less 

what is already paid, as they were performing the 

duties of Serang. Hence as per CATs directions their 

pay was fixed at Rs. 330/_ w.e.f. 8.11.85 and Ds.I,200/_ 

w.e.f. 1.1.86. Hence, it is clear by the above facts 

that the Qay of the respondents 5 & 6 were fixed higher 

consequent to CAPs directions to draw the ocy and 

allowances of the 6ost of Sukhani w.e.f. 8.11.85 and 

thus there is no discriminatory treatment to the 

applicant. The applicant has not worked in the higher 

cadre. Hence the question of stepping up of pay of 

the applicant on par with that of res:ondents 5 and 6 

does not arise. Reply to his representation dated 

1.2.94 addressed to the Respondent io.4 was given by 

the Respondent No.4 vide letter C.No. 11/24/1/94 E.6 

dated 2.3.94 rejecting his request and informing the 

) 	
reason for the same. Hence the apolicantts conten- 

tion that he has not received any communication with 

reference to his representation IS false. 

3) 	Reply to para 9 of the application:- 

The Respondents submit that the Aplicant's 

request to step up the pay on par with the pay of 5th 

and 6th respondents does not merit consideration. As 

could be seen from O.M. No.4/7/92 Estt(Pay I) dated 

4.11.93 of DP&T, New Delhi (Annexure VII), the anomally 



should be directly as a result of application of FR 22 C. 

The respondent No.5 & 6 are drawing higher salary than 

the applicant since 8.11.85 by virtue of CAT 1 s order as 

explained in Jara 6.5 abov'e. Hence the question of 

stepping up of pay does not arise. 

4) 	Reply to para grounds of the Application:_ 

The Respondents submit that the higher fixation 

of pay in respect of resondents 5 & 6 over the appli-

cant is justified as already mentioned in para 6.5 and 

9 above.. They were extended the pay and allowances 

attached to the post of Serangw.e.f. 8.11.85 for having 

performed the duties of Serang as per Hon t ble CAT 1 s 

alirR orders which resulted in the, higher fixation of 

pay. Applicant has not performed the duties for which 

he can be paid, hence his request for stepping up the 

pay on par with respondents No.5 & 6 is not acceptable. 

5) 	Reply to para grounds (ii) & (iii) of the 

appliCt1an: 

- 	The Respondents submit that the Respondents 5 & 6 

were asked to perform the duties of higher cadre as, per 

JDM's selection list communicated vide letter No. 55/D/1 

dated 15.10.85, wherein the applicant is placed below 

the respondents 5 and 6. Further as already narrated 

in para 6.5 respondents 5 & 6 were paid pay and allow-

ances attached to the post of Serang w.e.f. 8.11.85 as 

they had performed the duties of Serang, as per CATts 

directions. Hence their pay came to be fixed higher 

than the applicant. Thus the difference in the pay 

of the applicant and the respondents 5 and 6. Hence as 

explained in para 9 above the 'request for stepping up 

of pay is not acceptable. 



so 

WHEREFORE, the Resoondents pray that the Hont ble 

Tribunal may be pleased todismiss the application with 

costs, in the interest of justice and equit 

A/\FORPO1DENT S. 	 REDEN TS 

VERIFICATION 

I. P.R.Chandrasekharan Deputy Collector (Pay), 

the Respondent, do hereby verify the contents of the 

reply statement are true to the best of my knowledge, 

belief and information. I have not suppressed any - 

material facts before this Hon'ble Tribunal. 

B GALORE; 

Dt. •6=' - 	 RESP(JDENTS. 

ai. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BANCALORE. 

OA No. 

BETWEEN: 	UMANATH SUVARNA 	 APPLICANT 

AND: 	 UNION OF INDIA & 5 OTHERS 	RESPONDENTS 

Reply Statement of Respondents (5 &.6) 

The Applicant in the above application has prayed 

before this Hon'ble Tribunal to direct the Respondents 1 

to 4 to Step-up the pay of the Applicant on par with the 

5th, and 6th Respondents. 

The grievance of the Applicant is that eventhough 

he Is senior al I through, Lhe 50h and 60h Respondents 

were appointed to the grade of SERANG (SUKHANI) during 

the year 1985 and that he has been ignored. In addition 

to the above, the grievance of the Applicant is that he 

stands above 5th and 6th Respondents in the Promotion 

order No. 124/93 dated 13.10.1993 (Annexure A-6 to OA) 

and deserves stepping UI) of pay. 

...2. 
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The appointment of the 5th and 6th Respondents in 

1985 is on the basis of selection made by the Customs 

Marine Hqrs., Bombay under direct recruitment quota. In 

the said select list the Applicant figures at Si. No. 4, 

and he was never been appointed to the grade of Sarang 

as per the said select list. A copy of letter NO. 

55/D/1 dated 26.11.1985 is produced herewith as 

Annexure - PR-i. The order referred to as Annexure A-6 

is the one issued under promotion quota, and further the 

promotion therein ordered is purely provisional and on 

adhoc basis. In view of the above, the 5th and 6th 

Respondents submit, that, 

1) 	Stepping up of pay on par with direct 

recruits who have put in more number of 

years of service is a mis-conceived 

claim; and, 

ii) Stepping up of pay while on Adhoc 

promotion is a pre-matured claim, 

because, the position of the Applicant 

vis-a-vis 5th to 6th Respondents have 

not attained yet a regular status in the 

grade of SUKHANI. 

WHEREFORE, 	it is prayed that this ' Hon'ble 

Tribunal may be pleased to dismiss the appiiation in 

the interest of justice and equity. 

.3. 
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VERIFICATION 

I 	Gopu Mogera aged 40 years S/o Sri .Ram.a 

Mogera, the respondent working as Sukhani In the 

Office of the Additional Collector of Customs, 

Mangalore and resident of Mangalore do hereby 

verify that the contents from 1 to 4 above are 

true and correct to the best of my knowledge, 

information and belief and, that I and my 

co-respondent (P.Y. Kharvi) have not suppressed 

any material facts. 

Vedrifried this 20th day of July., 1994 at 

Bangalore. 

Place: Bangalore. 	 (GOP+4GERA) 

Dated: 20.07.1994. 	
, 	RESPONDENT 

Signature of the Authorised 
Representative for ADDlicant 

H.S. ANAWHAPADUANAM  
LSC..LLL 	4OIWP 

los, NNCSM0V1'.UW* 
VSLOC1. VAS.4ViSWA*441 

To 	
PHW 

The Registrar, 
Central Administrative Tribunal 
BDA Complex, Indiranagar, 
Bangalore - 560 038. 
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ORIGINAL APPLICATION NO.744/1.994 

TUESDAY THIS THE TUENTIETH DAY 01 DEC., 1994 

MR. JUSTICE P.K. SHYAP5U1()AR 

MR. T.V. RMANRN 

Umanath Suvarna 
5/0 Annappa Mendon, 
aged about 39 years, 
working as Sukhani, 
Office of the Additional 
Collector of Customs, 
New Customs House, 
Panambur, 
Mangalore - 575010 

VICE CHAIRMAN 

ME 	ER (A ) 

Applicant 

( By Advocate Shri M.S. Anandaramu ) 

1. The Union of India., 
rep. by its Secretary, 
Ministry of Finance, 
New Delhi 

2, The Director of Preventive 
Operations, Customs and Central. 
Excise, 4th Floor, Lok .Nayak Bhavan, 
New Delhi 

 The Collector of Central Excise 
and Customs, Central Revenue 
Buildings, Queens Road, 
Bangalore - I 

 The Additional Collector of 
Customs, New Customs House, 
Panambur, 
Mangalore - 575010 

 Shri P.Y. Kharvi, 
S/o Yadav Kharvi, 
aged about 40 years 

5. Shri Gopu Mogera 
S/c RamaNaysk, 

Vi
. 

aged about 41 years 

(Res.5 and 6 are working as ) 
Sukhani, Office of the Addi. 
Collector of Custms, 	uCuatoms 
House, Panambur, MangalOrelO 

Respondents 

( By learned Standing Counsel ) 
Shri G. Shanthappa for R-1 to 4 
By Advocate Shri H.S.AnafltaPadmaflabh 
for R-5 and 6 
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ORD 

MR. JUSTICE P.1<. SHYAUNDA,VICE CHAIRMAN 

The applicant who claims to be senior to 

Respondent Nos.5 and 6 complains of nonmaintenance 

of parity in pay. He says R-5 and R-6 although 

junior to him are drawing a higher pay than what 

he himself is drawing in the cadre of a Sukhani. 

We have heard the defence putforward by R-5 and 

R-6 but there is in fact no relief claimed against 

R-5 and R-6 in this application except for pointing 

out that R-5 and R-6 being juniors to him are in. 

receipt of higher pay than what the applicant 

himself is drawing and therefore demands parity 

in the matter of pay, 	. R-5 and R-6 nontheless 

contend that the claim of the applicant that he is 

senior to them and is therefore entitled to higher 

pay avatp is misconceived. They claim to be 

seniors in the cadre of Sukhani vis-a-vis the 

applicant. We find that in this connection a 

representation has been made by the applicant vide 

Annexure A-B dated 1st February, 1994. We are 

told that on this day the aforesaid representation 

remains undisposed of. Therefore, it seems appropriate 

that the Department itself resolves this tangle 

/ 	 by considering the said representation and pass 

appropriate orders thereon. We grant the Department 

two months for disposing of the applicant's 

representation at AnneXUre A-8 dated 1.2,1994 

after an objective consideration of th6content8 


